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IN THE CEllTPAL ADMINISTRATIVE TRIBUDAL, JAIPUF BENCH, JAIPUR. 

0 .A. He·. =::::9. 19.S Date of order: 8.7.1998 

Manc·har Lal, aged ab·:.ut :.r:; years, S,'o Sh;ri E~ishan 

Chand, P. 1 C• 8C-~l, Pra tap Nagar, Tc·nl: Phatal:, ,Jaipur • 

• • • Applicant. 

vs. 

1. India the Directc•r General, 

Geological Survey of India, ~7 Jawahar Lal Nehru 

Road, Calcutta - 700 016. 

c ')· -. E'.r.Dy.Directc•r General, Gec.lc·gi•:::al Survey •)f India, 

Western Region Office, Jhalan Doongri, Jaipur. 

? -· . Senior Administrative Officer, ~7, Jawahar Lal Nehru 

Road, Calcutta - 700 016. 

4. Shri B.Sharma, At·tist, at pres~nt p•:•sted as Artist 

in the Office of North Eastern Fegion Office, 

Geological Survey of India, Shillong • 

••• Respondents. 

Mr.Virendra Lodha - Counsel for applicant. 

CORAM: 

Hon'ble Mr.Gopal Kriehna, Vi~e Chairman. 

PER HON'BLE MP.GOPAL FFISHDA, VICE CHAIRMAN. 

Applicant Manohar Lal has filed this application 

under ::.ecti.::.n 19 .:.f the Administrative Tribunals A•::t, 1985, 

challenging his transfer from Jaipur to Shillong on the· post 

2. Heard the learned counsel for the applicant. 

? 
..Je It is stated by the applicant that he has been 

transferred frc·m Jaipur t.:. ::.hillc·ng vice resp.:.ndent Nc·.~ in 

the same cadre i.e. Artist (Class II) Ga=etted which is 

evident frc·m the impugned C•rder c·f tranefer dated 8.6.98. 

Immediately thereafter the ar:.pl i cant made c1etailec1 

represent at ic·n respc.ndent Nc· .1, praying the 
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and mainly on the gro:.uncl that hie c·ld parents are totally 

dependent upon him and that his mother is blind. He hae prayed 

for his retention at Jaipur in the aforesaid representation at 

Annexure A-2. It is stated on behalf of the appli~ant that the 

apr:·li·::ant euffers from urinary r:·rc.t.lems ana his parents are 

bed-ridden and wholly dependent on him ana in this view of the 

matter, the learned •:O:•unsel fc·r the ar:·r:·lio:::ant has urged that 

the ret;:.reeenta t i .:.n made by the ar:·pl i .:ant at .ll,nne:-:ure-_11,2 dat eel 

18.6.98 ought to be decided with clue sympathy. 
D ., ...... In the circumstances, this ar:·r:·licatic•n is dispc.secl 

of at the stage of aclmissic·n with a direct ion tc• resr:·.:·ndent 

No.1, to clecicle the applicant's representation elated 18.6.1098 

at Anne:-:ure A-~ \..]ithin ::::0 clays .:.f the receipt .:,f this O:•rcler, 

on merits, with due sympathy. If th~ applicant is agrie?ed by 

any decision taken en the representation, he may file a fresh 

O.A. 

Q~ 
(Gopal Krishna) 

Vice Chairman. 


